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(iii) Demand for more Guota of

Cement to West Bengal

SHRI AJIT KUMAR SAHA
(Vishnupur) :  Sir, the State of West

Bengal requires ot lcast 5 lekh,MT of
Cement per quarter as  per analysis of
the State'’s. overull requirement both

private as well as Government projects.
Sir, before the partial decoatrol of
cement the allocation for the State,
excluding the prereserved quota for
Irrigation and Powér Projects was about
2.60 lakh MT per quarter, which was
much less the St te’s overall require-
ment of 5 lakh MT per quarter. But
after the decontrol, even this quota
was cut down to merely 1.46 lakh MT
per quarter, which is much less than
not only the State’s requirement but
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also less than the previous 66.6% levy
on the Cement Manufacturers imposed
by the Government before the “partial
decontrol of cement. This has facilated
the cement manufacturers to despatch
non-levy cement in bigger quantity to
outside the State of West Bengal leav-
ing the small consumers and Govern-
ment departments starving for cement.
The actual arrivals have always been
much less than the allocations. For
example, during the third quarter of
1982, that is, July-September, the
State of West Bengal received only
about 80,000 MT cement which is
only 60?’5 of the allocated quantity.
The pos'tion detcriorated further in the
last  quarter, that is, October-
December, the State of West Bengal
received only 68,711.75 of cement
which is less than 507, of the
allocation.

I, therefore, urge upon the Govern-
ment that the policy regarding the
allocation of cement to the State of
West Bengal need a drastic change
without any further delay so asto
maintain the progress of the State and
its economy, I demand that the
Minister concerned make a statement in
the House regarding this.

(Mr. Deputy-Speaker in the Chair)

SHRI SOMNATH CHATTERJEE
(Jadavpur) : Sir, replics should be
given to these problems which are
raised under Rule 377. But no reply
is given by the concerned Ministry.

SHRI OSCAR  FERNANDES
(Udipi) : Sir, for quite some time, we
have not received any reply to the
points raised under Rule 377 in the
House.

SHRI SOMNATH CHATTERJEE :
This is very important. 377 has be-
come quite casual. Nobody takes
notice of*this. The Speaker allows it
beccuse of sufficient importance in-
volved in this. But no notice is tiken
on that. It is very serious matter,



